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Hon'ble Mr. Justice A.K.Yo • Member IJl 

Cfvl Misc .Execution Annlicatlon No. l 0/2008 

. The Applicant has shown to be acted 

bver exhausting for present Execution 

pplication without approaching the 

~oncemed authority for obtaining the requisite 

mformation. There is nothing on record to 

show that applicant approached the authority 

~or ascertaining the result/order, if any, 

passed by us on the 

"epresentation/ application dated 21.04 .2008 

filed as aniiexure IV to the present Execution 

i\pplication). Assuming it is not obtained, the 

same may be obtained by approaching under 

~ght to Information Act. The Applicant 

pannot successfully invoke Court/Tribunal by 

iot providing complete and full information or 

PY taking advantage of ignorance. 

The tendency to approach the 

rribunal/ Court without providing sufficient 

"ats/requisite information, such type of 

)roceeding should ~ot be encouraged. 

In view of above, Execution Application 

s rejected with observation that it shall be 

· pen to the applicant to file fresh application, 

~may so advised. 
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